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The Consultant Judicia[,
Hon'bte Nationat Green Tribunat,
Principat Bench,
New Dethi.

No:JKPCC/NGT/OA lstl),gl0 - 16 Date:-25-03-2025

Sub:- Comptiance report on behatf of J&K Pottution Control Committee, in

pursuant to Order of Hon'bte NGT, Principat Bench, New Dethi dated 24'02-

21z1in Execution Apptication No. 7t2}25in OA No. 151 o1202)ttlted Hassina

Waiid Versus State of J&K & Ors.

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribunat, Principat

Bench, New Dethi order dated 24-02-2025 in Execution Apptication No.7l2O25 in oA

No. 151 ot2}2Btitted Hassina wajid versus state of J&K & Ors, the comptiance report

of the J&K Pottution Controt Committee is submitted herewith'

It is therefore, requested that the report may kindty be taken on record and ptaced

before the Hon'bte NGT for consideration'
Yours faithfuttY,

Enct:- As Above

(Gnrr#,ft,knh
Member SecretarY

J&K PCC

KAS
a5.3.2-5

Copy to the:-
1) Director, Geotogy and Mining Department, J&K for information'

2.) The Regional, Director, Centrat Pottution Control Board, Regionat Office'

Chandigarh for information.
3) Regionat Officer, IRO Sub Office, MoEF&CC, Jammu for information'

4) Sh. G. M Kawoosa, Additionat Standing Counsel' for UT of Jammu and

Kashmir, New Dethifor information and necessary action.

5) Mrs. Hassina Wajid W/o Mohd Rashid R/o Chaktroo, Tehsit Haveti, District

Poonch- 1 851 01 .

6) Prop. M/s Dewan stone crusher, chaktroo, Tehsil. Haveti, District Poonch-

185101.
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Before the Hon'bte Nationat Green Tribunat
Principat Bench, New Dethi

Original. Apptication No. 1 51 /2023

ln the case ol : Hasina Wajid Vs State of J&K and Ors

compliance report on behatf of J&K Potlution control committee, in pursuant to

order of Hon,bte NGT, Principat Bench, New Dethi dated 24-02-2025 in Execution

Apptication No.7t2O25 in oA No. 151 of 2o2a titted Hassina waJid versus state of

J&K & Ors.

Background:-

The Hon'bte NGT, Principat Bench, New Dethi in the aforesaid oAvide its order dated

24-02-2025, issued the fottowing directions:

"4. Learned counsel for respondents no.6 to B has submitted that

respondents no.6 and 7 have applied to l&KPCC for grant of relaxation from

siting criteria to respondents no.6 and 7.

5. Mr. Ghansham Singh, Member Secretary, I&KPCC seeks tlme for f iling

repty giving requisite detaits regarding relaxation proposed to be granted to

respondents no.6 and 7.

6. The same be fited within one month with advance copy to other pafties'

7. Any obiection to the repty so tited by I&KPCC may be filed by the

applicant or other respondents within next 75 days with advance c1py to

other Parties.

Compliance Report:

ln comptiance to the directions of the Hon'bte NGT, Principat Bench, New Delhi in the

aforesaid OA, the Repty / Action Taken atongwith requisite detaits regarding retaxation

proposed to be granted to the respondent no. 6, for grant of consent to operate in favour of

M/s Dewan Stone crusher village chaktloo, Tehsil Haveti, District Poonch is enclosed

herewith at Annexure 1.

CbL"r.
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Prayer:
ln the premises, it is therefore respectf utty prayed that the report /

action taken may kindty be taken on record before the Hon',bte Nationat

Green Tribunat for consideration.

sr699qc'^"'-
(Ghansham Singh) JKAS2f.5.19

Member SecretarY

J&K PCC
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

*
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Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW D6LHI illll,i

Sub: Accord of consideration for grant of relaxation with respect to
Educationat lnstitution and Residentiat Area in favour of M/s Dewan Stone

Crusher Vitlage Chaktroo, Tehsit Haveti, District Poonch.

ORDER No2t -JKPCC ot2025
DATED: 1E- -03-2025

Whereas, the Hon'bLe Supreme Court of lndia in Civit appeat No. 1065512024

vide its order dated 29-09-2024 in case titted M/s Dewan Stone Crusher & Ors Versus

State of J&K (UT) & Ors, directed as under:-

It is state d on behatf of the appeltants that there is a power of relaxation

with regard to the siting criteria.

ult is obvious that, titl the relaxation, if any, is granted, no

retief can be $iven to the appellants. The relaxation, if
applied, witl be considered in accordance with the
appticabte rules and law. lf the appellants get any such
relaxation, it witt be open to them to approach the National
Green Tribunat by way of an appropriate application, as the
relaxation would not be effective tiII approval is granted by
the National Green Tribunal."

Whereas, pursuant to the decision taken in the 2nd Meeting of J&K Potlution

Controt Committee (36th Board Meeting) he[d on 10-02-2023, the J&K Pottution ControI

Committee notified revised guidetines inctuding Siting Criteria for Estabtishment and

Operation of Stone Crushers and Hot Mix Pl.ants in J&K vide Order No. 37-JKPCC of

2023 date d 27 -02-2023: and

Whereas, Cl.ause 3.3 of the revised guidetines inctuding siting criteria for

Estabtishment and Operation of Stone Crushers and Hot Mix Ptants in J&K vide Order

No. 37-JKPCC of 2023 dated2T-02-2023 provides as under:

" For certain locations defying the siting criteria especially critical siting criteria, no new

unit shall be allowed to be established / operated. However, the case may be considered

on account of distinct geographical barriers, which may be verified after site inspection

by the Committee of Experts comprising respective Regional Director JKPCC, Divisional

/ District Officer concerned, adjoining Divisional / District Officer and Scientist-in-Charge

Air laboratory, which shall be followed by detaited report and presentation by the

committee i ustifiing the recommendations " and
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whereas, accordingty, a committee of experts and scientists comprising of the

fottowing officers of the J&K Pottution Control Committee was constituted for

conducting site inspection and verifying about the Distinct geographicat barrier and

monitoring of AmbientAir Quatity and Ambient Noise Levet in and around the premises

of nearest schoot / residentiat area after examiningthe feasibitity for relaxation of siting

criteria / parameters in vogue in terms of clause 3.3 in the revised siting criteria /
guidelines for estabtishment and operation of stone crusher / hot mixing plants in the

uT of J &K n otif ied by th e J &K PCC vide order No. 37 J KPCC of 2O23 dated 27 -02'2023

and furnish a report.

1 Sh. Angrez Singh AEE, J&K PCC Jammu.

2 Smt. Suman Pawar, Scientist A l/c Air Lab, PCC Jammu'

3 Sh Arshad Nazir Matik, JEE, DivisionatOfficer, PCC, Rajouri'

4 Sh. BharatChoudhary, Fietd lnspector, PCC Reasi.

whereas, the Expert Committee constituted by the J&K Pottution control

Committee submitted its report after conducting site inspection and monitoring of

Ambient Air Quatity and Ambient Noise Levet in and around the premises of nearest

schoot/ residentiatarea on 27-12-2024, which are reproduced as under:

1. Pottutlon Controt d6vicss lnstslted /MasBuros adoptod for mltlgation ol dust emlsslon:_

Thewholestonecrushingandscr€eningmachineryintheunitwasfoundinstattedunderaSteetTruss

roofing shed having an area of appox. 70O sq. meters. Proper wetting ot.otter stones was tound undenaken before

initiation of crushing operation. water sprinktinS system was found insiatted over the scresning vibrator.

Afiangement to w6t the semi-metatted approach road was found provided by the unit owner. wind breakingwatt of

Gl sheets ot adequate height was found erected aLong the boundary of the unit. sedimentstion pits were tound

constructed Jor sedimentation ot sitt deposits in the wash water trom operation of the water sprinkter.

2. An overvl6w ol th6 sur.oundlng featuros snd oxl3t6nce ol distlnct goographic barrlelg!

Onty 03 no. of residentiaI houses were found tocated within a radius of 150 m trom the stone crusher. The

said residentiat houses were found situated at an etevation ranging trom 15-20 m and shietded by the thick

vegetation cover. Rest of the residentia( houses are situated across the two-lane district road and atop the hitl at

varied etevations ranging from 15-125 m. The etevated Locations on the hitl housing the residentiat houses in 500 m

radius,undutatingterrainandthethickvegetationcovertypicatolhittyar€aSactsasgeographicbarriertocushion
lrom the impact of operation of th€ stone crusher.

The nearest Educationat tnstitution (Govt. Girts Middte Schoot, Narhad, Chaktroo) was found tocated at a

distance ot4oo m and an etevation otabout 60 m from the site of stone crusher. 14uttipte tayers ofvegetation cover

and the District road were tound existing betw6en the said schoot and ths stone crusher under refsrence

MandiNuttahfLowingthroughtheareaandsituatedatadistanceofapprox'.l50mfromthestonecrushel
atsooffsetsthenoiseimpactfromoperationofthestonecrusheronthesurroundingfeatures.

3. Goo.coordlnateg ol Stono crusher and noarest Educstionat lnstltution:_

i) The geo-coordinates ofthe stone crusher = 33.750598 N and 74 '188071 E

The geo-coordinates oI neErest educationat institution (Govt. Girts Middte Schoot' Narhad'

Chaktroo) = 33.753699 N 74.185875 E

ii)

9.6W
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4. Referencelocationsforscientificassessmentoftheimpactfromoperationofthestonecrusher:.

For scientific assessment of impact from operation of the stone crusher on the surrounding features' the

committeedecidedatthesitethatitwoutdbeprudenttohavethereferencetocationoftheresidentiaIareataken

at the mid-point of 500 m radius around the site of stone crusher' Depending upon tocat conditions and avaitabitity

ofpowersupplysource,theambientairquatitymonitoringequipmenthaditstocationatadistanceof2S4mfrom

theunitsite.TheAmbientairquatitymonitoringequipmentWasatsoinstattedintheschootpremises.Thenoise

monitoring was atso conducted at the af orementioned tocations' Geo-tagged photographs of the sites setected for

conducting ambient air quatity monitoring and noise monitoring as wetl as the site showing 500 m radius around

lt

the stone crusher.

5. Resutt of sclentific analvsis:-

i. Be$utts of the Noise monitoingwhenthe stone crushelwg'ain operatian'

whereas, the Expert committee constituted by the J&K Pottution control

CommitteeafterconductingsiteinspectionandmonitoringofAmbientAirQuatity
andAmbientNoiseLevel,inandaroundthepremisesofnearestSchool'/residentiat
area made fottowing recommendations:

,with existence of distinct geographic barriers typical of hilly areas

cushioning the surrounding features from the impact of operation of the

stone crusher and also as evidenced by permissible resu{ts of scientific

analysis of noise monitoring and ambient air quatity monitoring of the stone

crusher and the surrounding features viz' residential area and nearest

school,.noperceivableimpactonthesurroundingfeatureshasbeen
obserued from operation of the stone crusher' Based on above findings and

instatlationofrequisitePotlutionControlDeyicesintheunit,thecommittee
Page 3 of 4
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recommendsrenewalofconsenttooperateinfavourofthestonecrusher,
with the condition that the stone crusher shalt be operated only during

daytime i.e. from I am - 6 pm time slot. As regards, the hot mix plant

instatted in the unit premises, the committee recommends grant of consent

tooperateforthesamealso,astherequisitePCDshavebeeninstaltedand
also conslderln gthefactthat such units are operated only against allotment

ofworkorderbyindentinggovt.department/agencyforalimitedworking
season"

Whereas, the Hon,bte NGT in the aforesaid oAvide its order daled 24-02.2025

inter-atia directed, that "Member Secretary, J&KPCC seeks time for filing reply giving

requisite details regarding retaxation proposed to be granted to respondents no.6 and

7. The same be filed within one month with advance copy to other parties"'

NoW, therefore, in view of the above, the apptication of the respondent no. 6 in

the OA, for grant of retaxation of siting criteria with respect to EducationaI lnstitution

and Residentiat Area to operate stone crusher unit at vittage Chaktroo, Tehsit Haveti,

District Poonch has been considered and it quatifies for grant of consent to operate

in retaxation of siting criteria with respect to Educationat lnstitution and Residential

Area. However, this relaxation witt be effective only after and subject to the

confirmation and approvat to be granted by the Hon',ble Nationat Green Tribunal,

Principal Bench, New Dethi.

lssued with the approval of Competent Authority'

(on...#flt"Q'cr)r;r
MemberSecretary 29'1'ef

]&K PCC.
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